385 ASADHA 26, 1800 (SAKA)

PRESS CONUCIL BILL
Rerorr or Jomnt COMMITIEE

SHR] JAGANNATH RAO (Berham-
pur): I beg to lay on the Table a copy
of the Report of the Jcint Cormunittes
of the Houses on the press Council
Bill, 1977.

PROF. P, G. MAVALANKAR (Can-
dhinagar): I am sorry, J suffcr from
some sort of embarrassment, [ suppose,
when I make this point. You wil
kindly see that there 1s a certain pro-
cedure laid down regaréing the Re-
ports of the Jo'nt Cormiltees tn he
presented before the House, and those
Committees’ Reports which contain
minutes of dissent al=y, 'II vou see
the Speaker's Directions, particularly.
from 85 onwards, you will find that
there hag been laid :down a complete
descriplion as to how the minutes of
dissent are to be incorporaied. 1
would, for your benefit gniy read ont
two Direrlions—8Y9 anc 9. Eightly-
nine says:

“A minute of dissent shall be given
only after the drzfi :eport has been
considered and adopted by a Com-
mittee and it shall not be conditional
in any respect.”

Then direction 80 says:

<A minute of Jissent shail not be
accepted after the report has been
presented to the House."”

My difficulty is this. I am sorry, I
have to say this here in the House.
This Joint Committee of which I was
a Member did meet for passing the
Report only day before yesterday.
only on Saturday at 10.30 am. and the
notice about it was given very late
whepn some of ug were in our constitu-
encies. So, we could not come on the
15th. Now the fresh notice of 15th
July further says: “Atfter the Report
has been passed, the minuteg of dis-
sent, if any. may be given at the Rajya
Sabha  Secretariat, Room No. 26 by
10 AM. on Monday, July 17.” Now,
there are two difficulties. I came
yesterday from my constituency from
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Ahmedabad for the session and imme-
diately gafter that when I came bere,
I got, for the first time, the Report of
the Committee of which I was a Mem-
ber. I have no complaint on that, al-
though I objecied to this kind of rush-
ing the Report. But I got the Report
only yesterday. Then I read the Re-
port carefully, went through all the
poin{g and made my minute of dissent.
When I came here in the Parliament
House yesterday in the late evening to
put my minute of dissent on time so
that it did noi become timebarred,
there was nobody to receive my
minute of dissent,

MR. SPEAKER: That has »ecome
part of the Reporl.

PROF, P. G, MAVALANKAR: That
is why I am saying this. There was no-
hody at the Parliament House 1o re-
ceive my minute of dissent. There was
only one box oulside the Rajya Sabha
Secrelariat. [ am only menlioning this
so that this may noil happen in future.
That is why, 1 mentioned that there
was one bhox outside room no. 26 of
the Parlioment House, Rajya Sabhna
Notice Office which mentions: “Nolices
on Cnlling Attention.™ 1 enquired for
10 minules just at about 8.15 P.M.
I weni round the huilding and nobody
who was present there was able to
guide me properly. So, Sir, praying
to God and praying 1o you, I put that
thing, my minule of dissent, in that
box. [ want to know whether that
minute of dissent which I had pul in
that box has become part of the Re
port or not,

MR. SPEAKER: 1t had.

PROF. P. G. MAVALANKAR:
Otherwise, under direclion 60, my
minute of dissent shall not be accepi~
ed after the report has bheen present-
ed to the House.

MR. SPEAKER: It has hecome. All
the trouble would have been avoided
it you had ascertained it from the
Chairman. We sympathise with your
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{Mr. Speaker]
difficulty, but it has become part of
the Report.

PROF, P. G. MAVALANKAR: 1 am
grateful to you to fing out thalt my
minute of dissent has become part of
the Report. But my point is that, on
such occasions when the reports are
drafted and are passed by 1the Com-
mittee and then ithe reports are to be
presented hefore the House, wilthin 24
to 48 hours, how can the Members be
in a position to give their minutes of
dissent? Afier all, there must be some
time lag between the passing of the
Report ang the presentation of the Re-
port before the House. I was forlu-
nate yesterday when I came here, be-
cause I drafted my minute of dissenl
immediately after carefully reading
the Report yesterday afternoon, and
then I walked inlo the Parliament
House and put it in the box., Now it
is part of the Report. Henceforward,
however, you kindly give a guidance lo
ithe Chairman of the Committees—with
great respecl, I am saying to my all
colleagues, Members of Parliament—
that time given for minule of dissent
should be longer and not within 24 {0
48 hours, rushing the way it had been
done. 1 am glad that my minute of
dissenl has beep accepled.

MR, SPEAKER: We are sorry fsr
the inconvenience that hgs been caused
to you, But vou would have avoided
the inconvenience of the House if
you had ianken up this matter, -t the
first instunce, with the Chairman ol
ihe Commiliee,

PROF. P, G. MAVALANKAR: 1
wrote two leiters to the Chairman.

MR. SPEAKER: So far ac this Re-
port is concerned, it has become part
of the Reporl. The general formula
is that a matter of this character must
be tlaken up with the Chairman of the
Committee at the appropriate time T
cannot give direction in g general way
saying, you do this. It would be ap-
propriate to take up the matter with
the Chairman,
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15.45 hrs,

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE

REPORTED SHORTAGE OF COAL IN THE
COUNTRY

DR, VASANT KUMAR PANDIT
(Rajgarh): Sir, I call the attention of
ithe Minister of Energy to the following
matter of urgent public importance
and requesl thalt he may make a Stale-
ment thereon:—

“Reported shorfage of coal in the
country affecling adversely maay
industries, power houses and steel
plants and leading to cancellation of
trains and the steps taken by tihe
Governmeni to overcome the shor-
lage.”

15,46 hrs.
{Mgr, DerUTY-SPEAKER in the Chair]

THE MINISTER OF ENERGY (SIIRI
P. RAMACHANDRAM): During the
current year a production of 113.5 mil-
lion tonnes of coal has been planned 1o
meet the demang of the various 3ec-
torg of our economy. Againsi this, up
to the end of June we have alreada,
produced 23.3 million tonnes. The cur-
rent year opened wilh reasonably com-
fortable pithead stocks which stood 4t
12.5 million {onnes on 1st of Aprl
1978, wa were able to despatch .nore
thaa our production during the first
yuarter of the year. Against the nro-
duction of 23,3 million tonnes, des-
palches to var‘ous calegories of con-
sumers were 23.6 million tonnes. Even
today the pithead stocks are ahout 11
million tonnes,

The fir<t grarter of the current year
has been a difficull period for the
coal industry. As Members may be
aware there wa, a prolonged strike in
the Singareni Collieries which led to
a consiierable joss of productior, Thie
also made in necessary to divert coal
from other sources to meet the ré-
quiremenig of the traditional! consu-
mers of Singareni. There have also
bheen continuing problems with the
availability of explosives and of power
which hoave affected coal produclion.

We have been keeping a close watch
on the progress of coal production and



